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Final Order No. ST/A/52174/2015-CU[DB] dated 06/07/2015

I'am directed to transmit herewith a certified copy of order passed by the Tribunal under section 01(5) of the
Finance Act, 1994 relating to Service Tax Act, 1994,
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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi - 110 066.

Date of Hearing : 6.7.2015

No. ST/Stay/59977/2013 and ST/59334/2013-
CU(DB)

(Arising out of Order-in-Appeal No. 10-12-COMMR-ST-IND-2013 dated
29.5.2013 passed by the Commissioner of Customs, Central Excise &
Service Tax, Indore)

For Approval & Signature :

Hon’ble Mr. R.K. Singh, Member (Technical)
Hon’ble Ms. Sulekha Beevi, C.S., Member (Judicial)

1. Whether Press Reporter may be allowed to see the Order for
publication as per Rule 27 of the CESTAT (Procedure) Rules,
19827

2. Whether it would be released under Rule 27 of the CESTAT
(Procedure) Rules, 1982 for publication in any authoritative
report or not?

3. Whether their Lordships wish to see the fair copy of the order?
4, Whether order is to be circulated to the Department Authorities?
The Divisional Railway Manager Appellant
Vs,
CCE & ST, Indore Respondent
Appearance:
Ms. Anchal Grewal, Advocate - for the Appellant
Ms. Suchitra Sharma, D.R. - for the Respondent

Coram : Hon’ble Mr. R.K. Singh, Member (Technical)
Hon’ble Ms. Sulekha Beevi, C.S., Member (Judicial)

Final Order No. 5 & 17FY /o‘l”‘g’

Per R.K. Singh:

Appellant in this case is Indian Railways on which service tax
demand of Rs.87,81,942/- along with interest and penalties x?e;e tayad

confirmed under ‘renting of immovable property service’.

Qj/




2. Theld. Advocate pleads and the 1d. DR agrees that vide Section
99 of the Finance Act, 2013 it is provided that “notwithstanding
anything contained in Section 66, as it stood prior to 1t day of July,
2012, no service tax shall be levied or collected in respect of taxable
services provided by the India Railways during the period prior to the
1st day of July, 2012, to the extent notices have been issued under

Section 73, up to the 28 day of February, 2013.”

3. In the light of the said provisions of Section 99 of the Finance
Act, 2013 the demand does not survive and therefore with the

consent of both sides, we allow the appeal after waiving pre-deposit..

(R.K. Singh)
Member (Technical)
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(Sulekha Beevi€SJ—

Member (Judicial)
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